II1 THE CEITFAL ADMINISTFATIVE TRIBUMAL, JAIEUR EENCH, JAIFUR.

* X X

Date of D=cision: 15.4.37
OA &0/95
Lala Ram, Casuzal Laboor in TEM Office Staff Cantezn, Western Failway, Jaipur.

.+ Applicant

Versus
1. Tnizn of India throngh Gsneral Manager, Western Failway, Churchiate,
Bombay . '
2. Chief Personnel Qfficer, Weakern Failway,'Churchgaté, Eomlsy .
2. Divisicnal FPailway Managsr, Weatern Failwsy, Jaipur Division, Jaipur.
4, Sr.Divisicnal Perscnnel Officer, Western Railway, Jaip Divizion, Jaipor.

««+ Respondents
CORAM:
HOIT'ELE MR .3OFAL FRISHIA  VICE CHAIRMAILT .

For the Applicant - e.. Mr.Shiv Kumar
Foir the Fespondents " e.. Mr.Manish Bhandari

O-R-D-E-R-
TER - HOl'ELE - ME . GOFAL FRIZHIA, - VICE - CHATRMAL

Applicant, Lala Pam, has file 1 thia application wnder Section 19 of the

Administrative Tribunals Ack, 1925, praying for a divection te- Fhe respondsnta

1))

to treat the applicant as a rvrailway servant and to esxztend all bensfits
afmiz=ikle Ko a railway servant in terms of the P ailvay Brard's cireulars izsusd

from time to time.

2. bmdimcl arnsd counsel for the parties.
2. The case of the applicant is that he was a asumal lakome in the DFM Office

Staff Cantesn, Jaipuar. He has rendzred 120 days' continuovs zervice long back

~and has attained temporary statu=s. It iz further stated that he has rendsred

more than 240 dzys' zervice during the precsding 12 calendar months. H: has
alsc rasssd the requisits wedical examinaticn and was found it in O-T medical

category vide Ann.A-1. It iz pleadsd by the applican@ that hz was an qlry~=
of a Mon-Statutery (Pecoynizeld) Cankeen of the Railways. The learnsd counsel
for the applicant wants  the épplicaht's representation, at Ann.A-d, Jateld
10.1.94 to ke decidzd in terms of the Réilway Esard's letter dated 13.5.20 on

3 » 3 N : 3
the sukject, "Implementaticn of the Supreme Court Judjzment rejJarding Canteen

Emplovees - Mon-Statutcry (Pacoynized)", ab Ann.A-3, through a spzaking crder.
4, In the ciroumstanczs, vespondent 0.2 is  direcked &0 decide  the

(:quvwzmr- ant's rerprasentation, at Ann.A-3, a'e] 10.1.93 in terms oFf the Pailway



Brard's lettzr dated 18.5.90 through a epeaking crder within a rericd of two
months from  the date of veceipt of a ocopy of this order. It the applicant is

agarizved by sny dscision taken on hiz v
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file a fresh OA. The OA =tands Aizposed of accordingly with ne crder as Lo .

" costs.

- Gl
(GOPAL KEISHNA)
VICE CHAIRMAN

.






